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HSPCB

Inspection no.: 125435378

HROCMMS ID : 25GUNO5360100

Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA

PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-Hqhspcb@hspcb.org.in

Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, R S Automobile (All Type of Car Works), Shop No. 8, DLF Phase IV, Near Hamilton Court,

Gurugram, Haryana has established and operating a Automobile service stations/ Workshops at Shop No. 8,

DLF Phase IV, Near Hamilton Court, Gurugram, Haryana which is polluting in nature:

Whereas, the above said unit was visited by the field officer of the Board on 01-Oct-2025 and reported the

following violations made by the unit under :-

During inspection found that unit operating without obtaining CTE/CTO from the Board.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon

North vide his letter HSPCB/GUR/2025/INS/125435378SCNCC001 dated 06/11/2025 but the unit has not

submitted the reply;

Whereas, Regional Officer, Gurgaon North vide his recommendation letter number

HSPCB/GUR/2025/RO/INS/125435378CONCR001 dated 12-Nov-2025 has recommended for taking

closure action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and

33-A of Water (Prevention & Control of Pollution) Act, 1974, which has been examined and it has been

found that the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and

Water (Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-

A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of

Pollution) Act, 1981, it is hereby ordered to close down the operation of the above said unit, M/s RS

Automobile (All Type of Car Works) Shop No. 8, DLF Phase IV, Near Hamilton Court, Gurugram, Haryana

by sealing its plant/ machinery and DG sets(if any) alongwith disconnection of the electric supply and/or

water supply of the above said unit, with immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air

(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,

1974. is an offence.

Dated Panchkula, the

23-Nov-2025 Aniple
03-1

2-20
2S

Vineet Garg IAS
Chairman

**This is system generated certificate ***
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Inspection no.: 125435378
HROCMMS ID : 25GUNO5360100

Endst.

No.:HSPCB/GUR/2025/INS/125435378CONCO005-008

A copy of the above is forwarded to the following for information and necessary action:-

1. The Deputy Commissioner, Gurugram

Dated:02-Dec-2025

2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric

supply of the above said project of the unit immediately and submit compliance report within 03 days

positively.

3. The Regional Officer, Gurgaon North. He is asked to ensure the compliance of closure order immediately

and to submit compliance report in this regard within 03 days positively. He will also initiate legal action

against the unit for filing prosecution case for the above said violations and will submit the proper and

complete case with reasoned recommendation for the same to Head Office immediately.

4. RS Automobile (All Type of Car Works) Shop No. 8, DLF Phase IV, Near Hamilton Court, Gurugram,

Haryana

ARYAN JATIND Dally signed

ERPAL

SINGH

JATINDERPALJATINDERPAL

SINGH

Date
2025.1202
14:27:28+05 30

J P Singh, Sr Environment Engineer

Branch Incharge (HQ

For Chairman

***This is system generated certificate ***
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Compliance report of closure orders passed by
Haryana State Pollution Control Board, Panchkula

In compliance of the orders passed by The Chairman, Haryana State
Pollution Control Board, Panchkula vide H.O. letter No.

1SPC8/GUR/ 2025/1N5/125435271CONC0005-08 dated 2/11/.292, under Section 33-A of
Water (Prevention and Control of Pollution) Act, 1974 & under section 31-A of Air

(Prevention and Control of Pollution) Act, 1981 against

M/s..  R.S Aatmbil I M Type of Co t sp No h.DLF thow IT, Neor
Momille Cout Sig oyae ...., has been visited on03/12/2015 to close

down the above said unit by the following officers/officials:

1. Vishol AEE

2. Norush Lonba FA

3. Sohil Drivn

4.

The representative  of the unit Sh.. Anil ( Core Toker) who is

present in person at site, has been intimated about the above said orders and copy of

the closure order has been delivered to him. After giving a time for completion of

running process the unit has been closed by sealing its plant and machinery and
D.G. Set as per detail given below:

1. Unit has dis montled from it.
2.

3.

4.

Sh. Anil Cor k). .... the representative of the unit

who was present at the time of sealing and closing down the unit has not shown any

stay orders of any court of Law in this regard. However the industry remains in the

possession of its owners. They will be themselves responsible for watch and ward of

the industry.

1. Unit has des montbd frim sit
2.

3.

(IMPRESSION OF SEAL USED)

Au
Sig. of Representative of the Unit

Vishel
Signature of Officer of HSPСВ

1111
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HSPCB

Inspection no.: 125435596

HROCMMS ID: 25GUNO2496234

Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA

PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-Hqhspcb@hspcb.org.in
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, 3M Car Care (A complete Car Repair Workshop), Shop No. 7, DLF Phase IV, Near Hamilton
Court, Gurugram has established and operating a Automobile

servicing/workshop

polluting in nature;

at Shop No. 7, DLF Phase IV, Near Hamilton Court, Gurugram which is

Whereas, the above said unit was visited by the field officer of the Board on 01-Oct-2025 and reported the

following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air

(Prevention & Control of Pollution) Act, 1981:-

During inspection found that unit operating without obtaining CTE/CTO from the Board.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon

North vide his letter HSPCB/GUR/2025/INS/125435596SCNCC001 dated 06/11/2025 but the unit has not

submitted the reply;

Whereas, Regional Officer, Gurgaon North vide his recommendation letter number

HSPCB/GUR/2025/RO/INS/125435596CONCR001 dated 12-Nov-2025 has recommended for taking

closure action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and

33-A of Water (Prevention & Control of Pollution) Act, 1974, which has been examined and it has been

found that the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and

Water (Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-

A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of

Pollution) Act, 1981, it is hereby ordered to close down the operation of the above said unit, M/s 3M Car

Care (A complete Car Repair Workshop) Shop No. 7, DLF Phase IV, Near Hamilton Court, Gurugram by

sealing its plant / machinery and DG sets(if any) alongwith disconnection of the electric supply and/or water

supply of the above said unit, with immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air

(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,

1974, is an offence.

nbad Ke
systa

n cute  **
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Dated Panchkula, the
23-Nov-2025

Inspection no. : 125435596
HROCMMS ID : 25GUNO2496234

Vineet Garg IAS
Chairman

Endst.

No.:HSPCB/GUR/2025/INS/125435596CONCO001-004
Dated:25-Nov-2025

A copy of the above is forwarded to the following for information and necessary action:-

1. The Deputy Commissioner, Gurugram

2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electricsupply of the above said project of the unit immediately and submit compliance report within 03 dayspositively.

3. The Regional Officer, Gurgaon North. He is asked to ensure the compliance of closure order immediatelyand to submit compliance report in this regard within 03 days positively, He will also initiate legal actionagainst the unit for filing prosecution case for the above said violations and will submit the proper andcomplete case with reasoned recommendation for the same to Head Office immediately.

4. 3M Car Care (A complete Car Repair Workshop) Shop No. 7, DLF Phase IV, Near Hamilton Court,Gurugram

JATIND Digitally signed

ERPAL

SINGH

by JATINDERPAL
SINGH
Date: 2025.11.25

14.51:45 +05'3о

J P Singh, Sr Environment Engineer

Branch Incharge (HQ)
For Chairman

***This is system generated certificate***
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Compliance report of closure orders passed by

Haryana State Pollution Control Board, Panchkula

In compliance of the orders passed by The Chairman, Haryana State

Pollution Control Board, Panchkula vide H.O. letter No.

HSPC8/GUR/ 2025/N5/12543559/CaNC.estol.  dated 25/11/.29.45..  under Section 33-A of
Water (Prevention and Control of Pollution) Act, 1974 & under section 31-A of Air

(Prevention and Control of Pollution) Act, 1981 against

M/s.N. Gt.. Core(A. Comlite Cat Rpair Worekshgh).  A. Shan No.t, DLF Rhow TD, Neor
Momillen benut uvrom has been visited onD 3/12/2025 to close

down the above said unit by the following officers/officials:

1. Vihl AEE

2. Narsh lomba FA

3. Schil Drivu
4.

The representative of the unit Sh. Anil..(..Cou.  Tohen.). who is

present in person at site, has been intimated about the above said orders and copy of

the closure order has been delivered to him. After giving a time for completion of

running process the unit has been closed by sealing its plant and machinery and
D.G. Set as per detail given below:

1.

2. Uniet has ds montld from tite.
3.

4.

Sh. Ail Coe To the representative of the unit

who was present at the time of sealing and closing down the unit has not shown any

stay orders of any court of Law in this regard. However the industry remains in the

possession of its owners. They will be themselves responsible for watch and ward of
the industry.

1 Unit hos ds mantled frem tit2.

3.

(IMPRESSION OF SEAL USED)

AuKe
07-122025

Sig. of Representative of the Unit

Vishel

Signature of Officer of HSPCB
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